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GOVERMVENT OF INDIA
MWINISTRY OF FINANCE
(DEPARTMENT OF TEVENIE)

New Delhi, the 20th Sqptember, 1979

NOTIFICATION
INCOME TAX

No. 3016 (FNo+404/27 /TRO-Baroda/79-T1CC): In pursuange of sub clause (1ii)
of olause (44) of the Section 2 of the Income-tax Aft, 1961 (43 of 1961},
the Central Government bereby authorises Shri D.H. Joshi being a gazetted
0fficer of the Central Government, to exercise the powers of a Tax Recovexy
Officer under the said Act,

24 The appointment of Shri V.M, Shelat as Tax Rebovery Officer made under
Notification No.962(F.No,404/63/75-11CC) dated 144775 is hereby cancelled.

34 This Motification shall come into force witl effect from the date
Shri B.JI. Joshi tekes over cherge as Tax Recovery Qfficer, '
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(B, VENKATARAMAN)
— DEPUPY SECRETARY T¢ THE GOVERNMENT OF INDIA
The Mamager,
Government of India Press,
New Delhi,

Copy forwarded toi-

1, A1l Directors of Inspection including DI{08MS) 4| New Delhi.
2, The Director IS(DT), Staff College, Nagpur.
3. The Comptroller & Auditor General of India, New Delhi,
4, The lLccowntant General, Gujarat, Ahnedabad,
5, The (hief Secretary, Government of Gujarat, Ahmedabad.

6, The Joint Secretary & Legal Adviser, Ninistry df law, New Delhi,
7. The Comrissioner of Ineome~tax, Baroda. '
8. Cemtral Cell — DI(RSKP), New Delhi(20 copies) for issue & distribution.
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